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Hon bj e J.x•• Justice B.C. Saksena, v.C.
Hon'ble h.r. Sa waS llupta, A.M••

union of India through
uivisional ailway Nlanager,
.--J onther n .•.ail way, AI. 1 ahab ad,

Bt sri Govind Saran, Advocate)

• • • • pplicant

Ve r s u ,

1. Commissi oner, ••or kmeri' s Compensati -.In, ct 1923.

2. sri Shiv k- as ad son or sri .,.u~shi I: a~~
through sri Ganesh Shankar Tr1path1 U!UC 128/2/102,
Yashoda i'lagar, KanfJur.

By sri . C. Jhinldan, Advocate)

• • • • ~espondents

By honl ble I'lL'. Justice b.C. Saksena, V.C.

Through this UA an award gi ven by the Commiss' cner,

~,orkmen' s Co.r.pensati:n , ct has teen challenged. This

Tribunal has no jurisdiction to take ccgnj.zance of this

since under the ~,orkmenf s Compansation •.....c t , an a peal is

p r ovi.ded as lying before the High Court against this aWard

of the Commissioner. The UA is accordingly disposed of

as not being maintainable.

2. Nothing in this order will precl ude the at:plicant

trcm availing ..e.r the remedy bet ore an appropriate tor um

in aCCordance with 1aWe
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